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In thS contempt petition the appllcant has alleced ﬁhat the

reSpondenﬁycontampnors have wlllfully and dellberately violate@ the
K | - order pa

In that order 1t Vas
|
of the petltlonerrs

ssed by this Tribunal on 24.7,1997.
//dzrected that the respondents shoyld d ispose

representatlon within three months from the dote of communlcat;on~of
: |

that order, ‘ k

| 1\

2., It be mentioned here that the aprllcant retired from Rfllway

service as 03 Gr.I we,e,f, 31,7, 80

In the O.Auorelatlon to which
this contempt petltion has.s b@en filedithe case of the appllcent Las that
\-N,_—-""—'

he was granted special pay of %.35/~ w. e.f. 1.1.1981 on upgradaJio
but when he was promoted to the next higher grade i.e. as Head Clerk

\
his special pay was not taken into account for the purpose of f1Xat10n
|
of his pay. He made Several representations byt without any res

ult.
l
- The OA 195 of 19G6 was d15posed of on 24 7 1997 with 3 directlonwto the
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respondents t0<ﬁﬁgiﬁéej‘of‘the representastions of the applicent

dated 22.11.61 and 12.9.95 within the specified period mentioned

therG’i Me

3. Respondents/contempnors hsve filed reply to the contempt

petition in which they have submitted that the said special pay_ of

.35/~ was tzken into account for the purpose of fixation of the pay
of the applicant in the higher post of Head Glerk w.e.f. 7!5.1982

and all consequential arrears tothe tune of k.8777.45 was (also paid

"tothe applicant. Therefore, there cznnot be any grievance} of the

DKN

applicant. In the reply statement.thé respondents have annexed a
letter (marked-as Annexure~-R) dsted 17.4.1998 which was pasised in
reply to the representation of the applicaht as per direction of ths

Tribunal referred to above,
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4. The matter came for hearing on several dates when %g;Counse}

for the epplicent preyed for adjournment for filing rejoinder'to the

reply.‘ But nd) rejoinder has been filed.
15
5. To~day also when the matter came up for hearing, 14. Counsel
for the appllcant preys. for further time to file rejoincderjon the

T

ground that he has not -got any instruction from his client.

6. ;/After considering the matter wé find thet the relief for
Wthh app%icant filed O.A. has already been granted by the respondents
as it would be evident from the Annexure-R to the reply doted 17.4.9a,
In view of sbove, there is nothing more to adjudicate. Sinde the
applicant has failed to fiie rejoinder in Spité of giving sufficient
time, wedo not find it necessary to allow him further time tioc file

such rejoinder,

7. In view of above, there is no use of keeping the centempt

petition pending any further. Accordingly, contempt proceeding is
dropped and the contempt—pet-itien—is—c-romissed wilig T eniances o
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